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0.2._|LZD [9s. Dt, of Decisien :

1. Ch.,Krishna Reddy

2. Chandeswari Prasad
3. Shaik Mahabeob Basha
4, I'Keteswara Rse - .. Applicants.

Vs
1. The Sr.Divl.Persennel Officer,
SC Rly, Vijayawada,Krishna'Dist.

2. The Divl.Engineer {Seuth),
SC Rly, Vijayawada.

3. The Sr.Divl.Engineer,(Ce—grdination),
SC Rly, Vijayawada. -

4. The Assistant Engineer,
SC Rly, Ongcle, Prakasam District.

5. The Asst. Engineer,

SC Rly, Bitraguntas, _
Nellore District. «+ Respendents

Counsel forthe applicantg : Mr,P,.Sridhar Reddy

Counsel for the responéents : Mr.¥.Rajeswara Rao,

CORAM ;
THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.) .

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL: CRDER {PER HON'BLE. SHRI R, RANGARAJAN : MEMBER (

- they will{loéet}monéﬁ?rlly. Hence, they prayedcfpr

-2-

ORDER

Heard Mr,P,Sridhar Reddy, learned counsel for t

>

applicant¢s and Mr.V.Rajeswara Rac, learned counsel f
resSpendents,
2. There are 4 applicants in this OA., It is submi

they are working'as-casual Artisans in-Welders trade
Divisé,n in the scale éf pay of B.QSO-ISOO/Q(RSRP) f
enwards en varieus dates. If is statéd that they J
AP, scéles of pay w.e.f,, 17-2-86. They were scree
fif for abseorption fer pesting as Gangman under R~4

order Neo.B/P.564/VI1/PCE/Vol.VII dated 31-10-96 (Ann

3.- The applicants new submit that they are working

ADMN. )

he

or .the.

tted that

in Vijayavadae
rom 1986

ere granted
ned and feund
and R~5 by

exure=I),

as Casual

Welders in the AP scales ef pay right frem 1986 onwards., If

they are abserbed as Gangman in @ regular vacancy of

be allewed to centinue zs Casual Labour Artisans til

Gangman
they sheuld

1 they are

regularly abserbed ;¢ Welders in the 25% vacancy earmarked for

absorptien of such casual Artisans. The first appli

filed a representatien in this cennection to R-3 ;s

frem the representatien dated 14-11-96 (Annexure-II)

applicants alse, though, these representations sre ®

enclesed to this OA, As the gpplicants wee recently
| S

their representations, it appears that no reply has

e

for ehmﬁirepresentations.

-~
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Jo—

cant has
can be seen

. It is

stated that similar representations had been filed by other

submitted

been peceived

* 0O~
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. applicants inthe post of Welders Gr-III.
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4. This OA is filed praying for a declaratien that

the

meme issued by R+-1 ip his proceedings Ne.B/P.564/VII/PCE/

Cel.¥I1I, dated 31-10-96 (Annexure~I)
as Gangman in the scale ef pay of Rs,775-1025/-(RSRP)
netwithstanding that the applicants have been werking
in the AP scalgf tm of pay of Rs, $50-1500/~(RSRP) for
severai years, not abanging them @5 a regular Welder
time scale of Rs,950-1500/- as illegal, grbitrary, um

for a further direction to regulasrise the services of

-

L}he applicants

2104 8940019 4300 &
as Welders
the past

in the

just andi

the

D, The applicants can be considered zgainst the quotﬁgkf any,

in accoerdance with rules only when their turn comes,
applicants have.not preduced any decumentg to show_ﬁh
turn hés come in accerdance with the existing rules £
absorbing them as Welders Gr-III.

cap be given for abserbing them s Welders Gr-III.

6. In the mean time the respondents considered thei
’ : © L - .
for abssrbing them as Gangman ;s their turnzpomef on

of the number of .qays of gervice put in by them. 1If

The
at their

or

In view of that no directien

r cases
the basis

the appljcahﬁs

are not interested to be absorbed ;¢ Gangman, they may give the

refusal amd requesting the respondents to centinue th
casual labeur Welder$ till their turn cemes for ragul
absorption a5 Casual Lébour Welders, If such -a repre
15 received, the respendents should net compel them ¢t

as Gangman. But should centinue them as Casual Labou

Gr=-II1 so far hhere'is'need to continue them s such,

refusél te be absorbed ,s Gangman may result ‘i, the i
- oy '
frem the post of Casual Labeur Welders Gr-III if they

work or there is ne need to continue them in that pes

)

shortage of work er ether regzsons.

Iy,

em as
ar

sentatien

o get ,bsorbel
r Welder

The
etrenchment

’ L

e is ne

t'due te

ot
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7. In the result, the follewing directien is given

- ) 'i' )
The respendents cewdd not compel) the applicants

to goin

as Gangman Lyen if they are selected hy an appropria#e screening

committee and they sheuld be allowed te continue as

Labour Welders Gr-III if they are unwilling te jein

Gangman. They sheuld be censidered for abserptien é

Casual

as

Welders

on?
Gr-II1 and and when their turn cemes _jainst the queta, if any,

Cir

earmarked for abserptien ef the Casual Artisans against the

regular¥ post for Artisans in accerdance with the rul

the mean‘time}befereLgbsorption as regular Welders Gr-III,

@pplicants stand the risk of being retrenched frem th
- Ky

of casual labeur Artisang if there is s&#ﬁége of Cadf

is ne work to continue them uper—im the—epinien—ef—tk

es, In
the
e post

'ma or there

e—regpendants

Atrere—is-—no-need—tocontimme—them 35 such due te evarious

reaSons.,

8. The CA is erdered accordingly at the admission stage

itself. Neo costs.

.S, JAI PARAMESHWAR)
MEMBER{JUDL, )

Dated : The 9th December 1996.

MEMBER { ADMN

N~

(R. RANGARAJ,

{pictated In the Open Court)
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Cepy to:

J

13 The Divisienal Parsennel Officer,
Seuth Central Rajlwey, “ijayawada,
Krishna Districty

2, The Divisienal Enginear (Seuth),
Seuth Central Railugg, Vijayavadas

3. The Saenier Divisional Enginaer {Ce-Ordinatien),
(Ce~ardination) Seuth Central Railuay,

 Vijayawada

4. The Asst, Enginser, Seuth Cantral Railvay,
Ongele, Prakasam District,

Se The Asstf-Enginsor, Seuth Centrsl Railway,
Bitraginta, Nellore District.,

6¢ Ona cepy to Mr.PJGridhar Reddy, Adveeste,CAT,Hyders
7. One copy to Mr.Y,Rajeswara Ras, Addl, CGSC, CAT,Hyd
Bﬁ One cepy te Library,BAT,HyderabadE
9 One duplicate cepys

YLKR

bad ¢
erabad.,

(2



gy

P e

‘!'!‘!'1 gmilpﬂ

TR IR TRE T L.EL NI
TYRED, BY" - CHECKZD 3y
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THZ CENTRAL SOMINISTRATIVE TRISUNAL
HYDZRV3 D BINCH HYDIRABZ D .
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